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 NOES
 Bhattacharyya,  Shri  Jagadish

 Bosu,  Shri  Jyotirmoy
 Chavda,  Shri  K.  S.
 Dandavate,  Prof.  Madhu
 Dutta,  Shri  Biren
 George,  Shri  Varkey
 Haider,  Shri  Krishna  Chandra
 Huda,  Shri  Noorul
 Mavalankar,  Shri  P.  G.

 Mehta,  Shri  P.  M.

 Mishra,  Shri  Shyamnandan
 Misra,  Shri  Janeshwar
 Parmar,  Shrj  Bhaljibhai
 Patel,  Kumari  Maniben

 Ramkanwar,  Shri

 Sen,  Shri  Robin
 Sezhiyan,  Shri

 MR.  SPEAKER  The  result
 division  is:

 Ayes:  140;  Noes:  17.

 The  motion  was  adopted.

 SHRI  SWARAN  SINGH:  I  intro-
 duce  the  Bill.

 of  the

 SUPPLEMENTARY  DEMANDS  FOR
 GRANTS  (GENERAL),  974-75—

 Contd.

 MR.  SPEAKER:  The  other  day,  I

 saw  the  objections  raised  ‘by  hon.
 Members  about  certain  expenditure
 of  the  previous  year.  I  think  that  is
 @  subject  matter  for  Excess  Grants,
 I  hope  the  hon.  Minister  will  come
 forward  with  the  Excess  Demands
 for  Grants.

 We  adjourn  now  to  meet  again  at
 3  p.m.

 4.20  hrs.

 The  Lok  Sabha  adjourned  for  Lunch
 till  Fifteen  of  the  Clock.

 The  Lok  Sabha  re-assembled  after
 Lunch  at  five  minutes  past  fifteen  of

 the  Clock,

 [Mr,  Deruty-Speaker  in  the  Chair]

 SUPPLEMENTARY  DEMANDS  FOR
 GRANTS  (GENERAL),  974-75—

 Contd.

 MR.  DEPUTY-SPEAKER:  We  re-
 sume  discussion,  0n  the  Supplemen-
 tary  Demands  for  Grants  in  respect
 of  the  Budget  (General)  for  the  year
 1974-75,  along  with  the  cut  motions
 moved.

 Shri  Ganesh  to  finish  his  speech.

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  K.  R.  GANESH):  In  _  the
 eourse  of  discussions  on  the  First
 Supplementary  Demands  for  Grants
 1974-75,  yn  Lok  Sabha  on  Saturday,
 the  3lst  August,  ‘1974,  Shri  Era
 Sezhyan.  raised  a  point  of  order  in
 regard  to  Constitutional  propriety
 of  regularisation,  by  way  of  Supple-
 mentary  Demands  for  Grants,  of
 expenditure  incurred  in  the  previous

 year  by  obtaining  advance  from  the
 Contingency  Fund  in  that  previous
 year.  S/Shri  Madhu  Limaye  and
 S.  M.  Banerjee  also  supported  the
 point  of  order  raiseq  by  Shri  Era
 Sezhiyan  and  sought  a  ruling  from
 the  Chair.

 As  I  understand,  Sir,  the  main
 issues  raised  by  the  hon.  Members
 were—

 (i)  Supplementary  Demands  for
 Grants  come  within  the  pur-
 view  of  clause  (a)  of  article

 Te

 *The  following  Members  also  recorded  their  votes:—
 AYES:  Shri  Kartik  Oraon.
 NOES;  Shri  Shiv  Shanker  Prasad  Yadav.
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 45(])  of  the  Constitution,
 which  specifically  refers  to
 “current  financial  year”;  and

 dii)  Consequently,  expenditure
 incurred,  without  due  appro-
 priation,  in  a  particular  year,
 if  sought  to  be  regularised
 in  the  following  year,  hag  to
 take  the  form  of  Excess  De-
 mands  for  Grants,  coming
 within  the  scope  of  clause
 (b)  of  article  5(l)  of  the
 Constitution.

 It  is  the  contention  of  the  hon.
 “Member  that  of  the  four  items  of
 penditure  met  by  obtaining  advances
 from  the  Contingency  Fund  which
 are  proposed  to  be  regularised

 through  this  batch  of  Supplementary
 Demands  for  Grants,  the  item  at  (b)
 in  Demand  No.  48  on  page  l,  having
 been  incurred  by  obtaining  an  ad-
 vance  from  the  Contingency  Fund
 on  3th  March,  1974,  i.e.  during  the
 financial  year  1973-74,  is  not  an
 item  which  can  appropriately  come
 within  the  scope  of  Supplementary
 Demands  for  Grants  in  1974-75,  with-
 in  the  purview  of  clause  (a)  of  arti-
 cle  5(l)  ang  ought  to  have  come  be-
 fore  the  House  in  the  form  of  Demand
 tor  Excess  Grants  relating  to  the  year
 1973-74.

 It  appears  to  me  that  there  is  some
 misunderstanding  in  the  minds  of
 some  hon.  Members  with  regard  to  the
 provisions  in  the  Constitution  relating

 to  Contingency  Fund  and  Excess  Ex-
 penditure,  Article  267(l)  of  the

 Constitution  envisages  establishment
 of  the  Contingency  Fund  in  the  nature
 of  an  imprest  to  be  placed  at  the  dis-
 posal  of  President  to  enable  advances
 to  be  made  by  him  for  the  purpose  of
 meeting  unforeseen  expenditure  pend-
 ing  authorisation  of  such  expenditure
 by  Parliament  under  article  l5  or
 116.  ‘Article  5  of  the  Constitution
 thas  two  parts,  mamely,  clause  (a)
 dealing  with  Supplementary  or  addi-
 tional  expenditure  required  to  be  in-
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 curred  during  the  current  year  and
 clause  (b)  which  deals  with  money
 spent  during  a  financial  year  in  excess
 of  the  authorised  appropriation  grant-
 ed  for  a  year.  Items  of  Contingency
 Fund  advance  cannot  and  do  not  come
 under  the  provisions  of  clause  (b)  of
 article  l5  relating  to  excess  expendi-
 ture.

 There  are  three  forms  in  which
 expenditure  is  incurred,  namely,—

 (a)  Annual  Demands  for  Grans
 voted  by  Parliament  and  ex-
 penditure  from  the  Consoli-
 dated  Fund  of  India  authoris-
 ed  through  Appropriation
 Act;

 (b)  Grants  for  supplementary  or
 additional  expenditure  autho-
 rised  in  the  course  of  the  year
 as  contemplated  under  article
 ll5(a).  Here  also,  the  appro-
 priation  is  from  out  of  the
 Consolidateg  Fund;  and

 Expenditure  incurred  trom
 advances  taken  from  the  Con-
 tingency  Fund  of  India  which
 is  to  be  regularised  as  requir-
 ed  by  Constitution  by  obtain-
 ing  Supplementary  Grants.
 The  Supplementary  Grants  in
 such  casey  are  also  covered
 by  appropriation  from  the
 Consolidated  Fund  of  India.

 Any  expenditure  incurred  by  Gov-
 ernment  which  does  not  fall  ir.  any  of
 the  three  forms  is  excess  expenditure.

 (c)

 As  you  are  aware,  Sir.  we  have,  a3
 in  British  pattern,  a  well  established
 procedure  for  regularisation  of  excess
 expenditure.  I  would  like  to  invite  at-
 tention  to  British  procedure  on  Excess
 Grants  described  on  page  747  of  the
 Seventeenth  Edition  of  May’s  Parlia-
 mentury  Practices.  As  in  Britain.  the
 excess  expenditure,  if  any,  incurred
 are  reoorted  unon  by  the  Comptroller
 and  Auditor  General  in  his  Report,
 which,  after  it  has  been  laid  before
 Parliament  is  examined  at  length  by
 Public  Accounts  Committee,  It  is  only
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 after  the  Committee,  after  examina-
 tion,  submits  its  Report  recommending
 regularisataion  of  excess  expenditure
 that  the  Demands  for  Excess  Grants
 are  presented  to  the  House  for  voting
 and  the  connected  Appropriation  (Ex-
 cess  Grants)  Act  passed  by  both
 Houses  of  Parlament  In  Britain,  ac-
 cording  to  May,  this  ig  done  by  about
 March  of  the  following  year  Here,  to
 cite  an  example,  the  excess  expendi-
 ture  incurred  from  the  Consoli-
 dated  Fund  of  India  in  Civil  De-
 partments  in  1969-70  was  reported
 upon  by  the  Comptroller  and  Au-
 ditor  General  in  March  i¢7]
 The  excesses  disclosed  in  the  Report  of
 the  Comptroller  and  Auditor  General
 were  examined  by  the  Public  Accounts
 Committee,  under  the  distinguished
 Chairmanship  of  my  hon  friend  Shei
 Era  Sevyhiyan  and  the  Report  of  the
 Committee  recommending  regularisu-
 tion  of  the  exces,  expenditure,  was
 presented  to  the  House  in  December
 397l,  whereupon,  the  Demands  for  Ex-
 cess  Grants  in  respect  of  1989-70  were
 presented  to  this  House  in  March,
 972

 I  would  specially  bring  to  the  notice
 of  Hon  Members  that  these  expendi-
 tures,  reported  upon  by  the  Comptrol-
 Jer  and  Auditor  General  examined
 by  the  Public  Accounts  Committee  and

 recommended  for  regularisation
 through  Demands  for  Excess  Grants,
 did  not  include  expenditure  of  the
 order  of  Rs  0  lakhs,  comprising  four
 items  incurred  towards  the  end  of
 1969-70,  not  from  the  Consolidated
 Fund  of  India  but  by  obtaining  ad-
 vances  from  the  Contingency  Fund
 The  additional  expenditure  so  incur-
 red  by  obtaining  advances  from  the
 Contingency  Fund  in  March  970  was
 regularised  by  obtaining  Supplement-
 ary  Grants  ip  the  next  financial)  year
 in  August,  1970.

 It

 I  presume  the  distinction  between
 excezs  expenditure  and  expenditure
 tneurred  from  advances  from  Contin-
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 gency  Fund  is  now  clear.  The  only
 point  which  remains  to  be  clarified  is
 the  propriety  of  including  the  items
 relating  to  previous  year  in  the  Supple-
 mentary  Demands  presented  this  year
 There  ig  nothing  tither  in  article
 267()  of  the  Constitution  or  in  the
 Contingency  Fund  of  India  Act  1950,
 to  bar  regularisation  of  items  of  Con-
 tingency  Fund  advances  relating  to
 previous  year  by  obtaining  supple-
 mentary  grant  in  the  subsequent  year
 By  its  very  nature,  an  advance  from
 the  Contingency  Fund  uw  made  to
 meet  unforeseen  expenditure—may  be,
 unforeseen  even  at  the  time  when  the
 last  batch  of  a  year’s  Supplementary
 Demands  for  Grants  is  presented  ‘o
 the  House  The  need  for  making  an
 advance  may  arise  on  any  day,  in-
 cluding  the  last  dav  of  the  financial
 year  and  this  happened  on  several
 occasions  For  instance  of  the  four
 items  of  advances  from  the  Contingen-
 cy  Fund  made  towards  the  end  of
 i969-70  about  which  I  referred  to  ear-
 her,  two  were  made  on  the  $list  March
 i970  one  on  the  30th  March  ६970  and
 the  other  on  the  26th  March,  970—all
 the  four  being  made  after  the  presen-
 tation  of  the  last  batch  of  Supplemen-
 tary  Demands  for  Grants  for  i989-70
 Once  it  is  conceded  that  the  expendi-
 ture  incurred  by  obtaining  Contingen-
 cy  Fund  advance  is  different  from
 ‘Excess  ,  it  would  follow  that  it  has

 to  be  regularised  by  obtaining  supple-
 mentary  grant  either  in  the  same  year
 or  in  the  subsequent  vear  depending
 on  the  circumstances

 There  is  thus,  little  substance  in
 the  point  of  order  raised  by  my  friends
 and  J]  submit  Sir,  that  it  may  be  ruled
 out

 MR  DEPUTY-SPEAKER  In  the  first
 place  I  must  say  it  is  not  possible  for
 me  to  digest  the  mass  of  material  and
 references  given  by  the  hon  minister,
 It  is  a  rather  technical  question  relat-
 ing  to  finances  and  obviously  he  has
 come  fully  prepared,  which  he  should
 do  Day  before  yesterday,  when  this
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 point  wes  raised,  he,  I  think  very
 wisely
 giving  an  answer  to  the  point.
 because.  he  himself  was  not  quite
 sure  about  it  and  he  wanted  to
 look  into  the  matter  closely  and  get
 the  briefing  from  his  department,  which
 was  only  natural  and  normal.  Today
 he  has  come  with  a  fairly  long  expla-
 natory  statement,  which  is  welcome.
 On  the  other  hand,  on  this  matter  for
 me  to  say  that  I  have  digested  every-
 thing  that  he  has  said  also  would  not
 be  fair.  I  am  not  being  humble,  but  !
 think  any  person  sitting  in  this  Chair,
 unless  he  himself  had  been  the  Comp-
 troller  and  Auditor-General  for  years
 together,  for  whom  it  is  meat  and  fish,
 any  other  person  will  find  it  difficult  to
 comprehend  so  soon.

 SHRI  MADHU  LIMAYE  (Banka):
 Meat  and  fish  have  become  expensive.

 MR.  DEPUTY-SPEAKER:  Literally,
 yes;  figuratively,  they  are  not.  So,  Ll
 do  not  know  how  to  settle  this  matter,
 If  Ll  open  it  again  for  discussion,  then
 it  is  this  way  or  that  way.  Shri  Sezhi-
 yan  had  raised  this  and,  obviously,
 after  hearing  the  Minister,  he  might
 have  certain  other  things  to  say.  In
 that  cage.  it  becomes  another  debate
 and  it  becomes  very  difficult.  Then,
 ultimately,  the  whole  matter  has  to  be
 decided  by  the  Chair.

 Now,  in  this  respect,  my  task  has
 been  made  very  much  easier  because
 the  Speaker  before  leaving  the  Chair
 this  morning,  this  afternoon  rather,
 before  recess,  had  made  some  Obser-
 vations  on  this.  Obviously  he  must
 have  had  a  copy  of  Shri  Ganesh’s
 statement.  He  must  have  studied  the
 statement  in  his  chamber;  I  do  not
 know.  He  has  made  certain  observo-
 tions  which  amount  almost  to  a  rul-
 ing.

 SHRI  S.  M,  BANERJEE.  (Kanpur):
 When  was  it  made?

 MR.  DEPUTY-SPEAKER:  In  this
 House  just  before  its  adjournment.
 The  difficulty  is  that  you  never  put
 your  ear  phone.  At  that  time  you
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 shoulq  have  put  your  ear  phone.  This
 is  what  the  Speaker  said:  ....this  has
 been  given  to  me  by  the  Table  just
 now—

 “The  other  day  I  saw  the  objec-
 tions  raised  by  hon.  Members
 about  certain  expenditure  of
 the  previous  year.  I  think
 that  is  a  subject  matter  for
 the  excess  grants.  I  hope  the
 hon,  Minister  will  come  for-
 ward  with  an  excess  Demands
 for  Grants.

 We  adjourn  now  to  meet  again  at
 3  p.m.”

 So,  I  think  we  should  tect  ga
 back.  No  more  argument  is  necessary.
 although  there  may  be  arguments  this
 way  or  that  way.  When  the  Speaker:
 has  said  this  is  an  excess  demand,  then
 clause  (b)  of  article  5  is  attracted,
 which  reads  as  follows:

 “(l)  The  President  shalkK—

 vee  (b)  if  any  money  has
 been  spent  on  any  service
 during  a  financial  year  in  ex-
 cess  of  the  amount  granted
 for  that  service  and  for  that
 year”.

 —it  does  not  say  from  which  fund
 whether  it  is  the  Consolidated  Fund  on.
 Contingency  Fund:  it  only  says  if
 money  has  been  spent  in  exceas—

 “cause  to  be  laid  before  both  the
 Houses  of  Parliament  another
 statement  showing  the  esti-
 mated  amount  of  that  expendi.
 ture  or  cause  to  be  presented
 to  the  House  of  the  People  a
 demand  for  such  excess,  as  the
 case  may  be.”

 The  Speaker's  ruling  attracts  this  pro-
 vision  of  the  Constitution.  It  follows
 that  the  Government  will  have  to  come
 with  another  excess  demand  and  should
 take  this  out  from  the  present  supple-
 mentary  demands,  I  am  not  going
 into  the  details.  If  we  go  by  the  Spea-
 ker’s  ruling,  as  we  should.  then  it
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 (Mr.  Deputy-Speaker]
 needs  a  closer  look.  Demand  No,  48
 is  a  clear  case  to  me,  about  50  and  5i,

 J  do  not  know;  it  hag  to  be  lookd  into;
 so  also  Demand  No.  53  has  to  be  look-
 ed  into  very  carefully.  And  if  these
 are  to  be  taken  out,  then  I  do  not  know
 how  do  we  proceed.

 SHRI  MADHU  LIMAYE  These  are
 charged  items.  They  are  not  votable,
 They  should  be  taken  out.  Minus  these
 items,  the  Demands  should  be  put  to
 the  vote  of  the  House.  The  Appropria-
 tion  Bill  should  be  withdrawn

 MR  DEPUTY-SPEAKER.  We  have
 to  deal  with  these  things  in  a  very
 responsible  way  because  it  involves
 money.

 l  would,  again,  say  that  the  hon
 Members  of  this  House  have  done  a
 very  great  service  to  this  House  and
 also  to  this  nation,  This  House  is  the
 watch-dog  of  everyiuung  Money  35
 the  most  important  thing  You  are
 doing  your  duty  for  which  I  am  very
 grateful.  The  nation  has  to  be  grateful
 to  you  all  for  doing  your  duty  Nothing
 can  be  taken  for  granted  This  House
 cannot  be  taken  for  granted  by  any-
 body  Anvbody  anvwhere  having  to

 do  with  the  administration  of  this
 country  will  commit  a  very  grave
 mistake  if  he  takes  ths  House  for
 granted  There  are  hon  Members,
 very  hard  working  and  very  watchful,
 It  takes  a  lot  of  pains,  a  lot  of  work,
 to  go  into  all  these  details  |  really
 admire  them.

 We  have  to  deal  with  these  things
 in  a  responsible  way.  To  say  that  we
 must  take  these  out  and  pass  the  rest,
 I  think,  we  will  be  doing  if  in  a  little
 hurry  and  in  a  ihittle  urresponsibie
 way.  We  have  to  have  a  close  look  at
 them.  A  lot  of  clerical  work  has  to  be
 done  I  really  do  not  know  what  to
 do.  I  would  like  the  hon  Minister  to
 enlighten  me  on  this  as  to  how  we
 proceed  in  the  matter,

 SHRI  K.  R.  GANESH  Sir  as  you
 aid,  since  the  Speaker  has  given  a
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 ruling,  there  is  nothing  else  for  me  to
 say  oe  far  as  the  merits  of  the  poinis
 raised  by  Shri  Sezhiyan  and  others  are
 concerned,

 I  have  very  extensively  tried  to  put
 the  view  that  we  in  the  Ministry  of
 Finance  have  on  this  question.  It  was
 our  firm  opimion  that  these  do  not
 constitute  Excess  Demands.  I  am  here
 to  abide  by  the  Speaker's  ruling.  But,
 I  think,  it  ig  also  necessary  for  me  to
 iust  te-state  the  position  that  as  far  as
 we  in  the  Ministry  of  Finance  are  con-
 cerned,  we  feel  thal  these  are  not
 Excess  Demands,  that  article  15  ap-
 ples  to  the  Consol  dated  Fund  of
 India

 SHRI  S.  M.  BANERJEE  Sir  I  rise
 on  a  point  of  order

 MR  DEPUTY-SPEAKER  Let  him
 finish  I  will  allow  you  later  on

 SHR'  K  R  GANESH  As  you  nghtly
 indicated,  these  are  ver.  delicate
 financial  matters  anil  delux  ate  finance  al
 matters  have  got  to  :¢  gone  into  depth
 and  these  delicate  fimancial  matters
 have  also  an  integrated  approach  to
 various  problems  Though  the
 Speaker's  ruling  has  got  to  be  ac-
 cepted  by  the  House.  I  think  tt  is  also
 necessary  that  the  points  that  I  have
 tried  to  put  this  has  heen  a  very  long
 statement  and  I  will  trs  {fo  sum-
 marise  it

 SHRI  S  M  BANERJEE  On  a  point
 of  order,  Sir

 After  hearing  all  of  us,  Shr  Sezh-
 yan,  Shr!  Limaye  and  =  myself--our
 arguments  were  practically  the  same
 —the  Sneaker  in  his  own  wisdom  has
 given  a  particulor  iuling  and  you  have
 read  out  the  rul  ng,  after  giving  a  full
 hearing  to  Shri  Ganesh,  The  Finance
 Department  may  do  whatever  they
 like  After  all,  we  are  guided  by  the
 ruling  given  by  the  Speaker  All  of
 us  are  supposed  to  abide  by  it

 The  only  course  left  for  the  hon,
 Minister  is  to  separate  these  Excess
 Demands.  He  should  bring  another
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 list  of  Supplementary  Demands  It  ts
 a  question  of  printing  only  Excess
 Demands  should  be  brought  separately
 Let  us  not  have  a  discussion  again
 But  to  pass  a  thing  knowing  fully
 wcll  that  these  ue  Excess  Demands
 bj  no  stretch  of  imagination  they  can
 come  under  these  Supplementary  De-
 mancs  how  can  we  possibly  become  a
 part  to  ths”

 My  submission  is  that  you  Sir,
 dirert  tr  hon  Mim  ter  to  brmg  two
 thing  eparatel  one  Supplementary
 Demand  for  974  7)  ind  other  kxcess
 Demands  for  i97  Td

 MR  DEPUTY-SPEAKER  I  think
 we  canot  do  anythng  cxcept  go  bv
 the  Speakei  s  ruling  I  am  just  making
 a  Suggestion  fir  the  consideration  of
 the  hon  membe!,  that  in  view  of  the
 Speakers  ruling  the  Government
 should  sort  it  out  with  the  Speaker
 and  after  sorting  i{  out  with  him,  the
 Minster  ma,  cone  again  with  new
 Supplementars  Demands  and  a  new
 Appropriation  Bill  He  will  have  to
 convince  the  Speaker  in  view  of  his
 ruling  Therefore  [  do  not  think  we
 can  proceed  in  the  matter

 tt  we  feat  उपाध्यक्ष  महांदय  मैं
 प्रस्ताव  करना  चाहता  ह  झन्डर  सल  740
 (व्यवधान)

 We  should  postpone  the  discussion
 on  this

 MR  DEPUTY-SPEAKER  Ihave  al-
 ready  sad  that  invew  of  the
 Speaker  riliinz  the  Government
 should  somt  it  ort  with  the  Speaker
 comin  e  the  Speaker  which  ire  the
 esces.  grant,  to  ve  taken  oit  and
 come  with  the  new  Demands  and  new
 Appropriation  Bull

 Then  we  zn  on  to  the  next  item
 THE  MIN'STER  OF  PARLIAMENT-

 ARY  AFFAIRS  (SHRI  K  RAGHU-
 RAMAIAH)
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 This  morning  I  was  not  here  Did
 the  Speaker  give  a  ruling  on  this’

 Yes,  L MR  DEPUTY  SPEAKER
 will  read  i4  out  again

 SHRI  MADHU  LIMAYE  It  is  not
 necessury  (Intcrruptions)

 MR  DEPUTY-SPEAKER  I  am  not
 changing  anything  Do  not  get  excited
 I  am  just  clamfying  the  position  for
 the  benefit  of  my  good  frend,  Mr.
 Raghu  Ramiuah  because  he  is  the
 Minister  of  Par'iamentary  Affairs  and
 he  has  special  responsibilities  he  9
 very  hard  working  he  has  to  run  here
 there  and  everywhere  He  was  not
 here  at  the  bheginuing  Naturally  he
 is  entitled  to  hear  तु  will  read  out
 what  the  Speaker  has  ruled  before
 leaving  the  Chair

 ‘The  other  day  I  saw  the  objec-
 tions  raised  by  hon  members  about
 certain  expenditure  of  the  previous

 a  subject- year  I  think  that  is
 matter  for  excess  grants  I  hope  the
 hon  Ministe;  will  come  forward
 with  Excess  Demands  for  Grants"

 In  view  of  that  the  best  thing  ts  to
 sort  out  with  the  Speaker  and  come
 with  one  Supplementary  Demands,
 and  another  Eacess  Demands  for
 Grants  two  Appropriation  Bulls,  one
 for  Supp'ementary  Demands  and  an-
 other  for  Excess  Demands  That  has
 to  be  sorted  out  Even  Excess  De-
 mands  have  to  be  discussed  sepa-
 ratelv

 SHRI  K  R  GANESH  These  are
 delicate  financial  matters  Let  there
 be  a  discussion  Since  the  text  of  the
 ruling  itself  is  before  .ou  I  cannot
 challenge  if  But  I  distinctl;  remember
 thal  when  the  Speaker  left—if  this
 ruling  had  been  there  then  there  was
 no  question  of  my  going  through  the
 motion—  when  the  Snerker  left  he
 asked  me  to  put  forward  the  view  of
 the  Ministry  and  then  the  House  ad-
 Journed  for  Lunch  This  was  the  ium-
 Pression  that  f  got  Of  course  you e
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 (Shri  K.  R.  Ganesh)
 have  now  read  out  the  recorded  ver-
 sion,  the  text  itself.  But  at  that  time

 ‘everything  was  done  in  a  hurry  and
 he  left.  None  of  us  could  hear  each
 and  every  word  of  what  he  had  said,
 But  I  distinctly  got  the  impression
 that  the  Speaker  wanted  me  to  satisfy
 the  House.  This  is,  I  might  submit  in
 all  fairness  to  the  House,  what  has
 actually  happened,  and  then  he  sud-
 denly  left  and  because  I  got  the  im-
 pression  that  he  indicated  that  I  have
 to  satisfy  whether  these  are  Excess
 Grants  or  not  (Interruptions)  Just
 Iam  submitting.  There  is  nothing
 going  to  be  lost  by  thrashing  out  the
 whole  thing.  I  did  not  go  for  lunch,  I
 sat  here  to  see  once  again  all  the  books
 which  I  have  collected.  to  satisfy  the
 Speaker  that  these  are  not  Excess

 ‘Grants  If  thet  was  the  ruling,  then
 I  would  not  have  been  foolish  enough
 even  to  lose  my  lunch

 MR.  DEPUTY  SPEAKER  I  will  tell
 you.  I  must  say  that  when  |  came
 here,  I  was  also  unde:  the  impression
 that  the  Speaker  had  asked  you  ta
 answer  the  points  of  Shri  Sezhivan
 and  that  is  why  I  called  you  and  you
 have  made  a  statement,  but  half  way
 thiough  or  when  you  were  about  to
 finish  the  statement,  the  Table  brought
 me  this  piece  of  paper  in  order  to  tell
 me  that  this  is  already  what  the
 Speaker  hag  decided.

 I  will  tell  you  what  happened,  The
 whole  morning  was  in  confusion.  You
 saw  me  there,  ]  came  here  and  1
 thought  he  asked  me  to  come  and  re-
 lieve  him  and  I  had  ®  stand  there
 half  a  minute  and  I  went  back.  and
 then  the  Speaker  said  something  and
 adjourned  the  House  This  is  on  re-
 cord  and  we  cannot  go  back.  ......
 (Interruptions)  We  have  to  go  by  the
 record

 We  might  have  all  impressiong  like
 “the  seven  blind  men  and  ‘hz  elephant,

 one  telling  that  it  is  trunk  of  a  tree,
 another  saynr  that  it  is  like  a  wall,  like
 that.  But  the  only  thing  on  which  it
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 has  to  be  decided  is  the  authentic
 document  supplied  to  me  from  the
 Table  from  the  reporters.  We  cannot
 do  anything  else.

 SHRI  K.  R.  GANESH:  May  !  make
 another  suggestion?  Since  these  items
 which  are  there  on  which  there  has
 been  objection  and  on  which  one  has
 to  establish  whether  they  are  Excess
 Demands  or  otherwise...  (Interzup-
 tions).

 MR.  DEPUTY  SPEAKER:  Why  are
 you  impatient?  Let  him  clarify

 SHRI  K.  R.  GANESH  Since  this  i
 not  a  ciarged  item  and  in  amy  cate,
 it  is  not  to  he  voted

 MR.  DEPUTY  SPEAKER  That  is  no
 question  Wa  5  very  clear  Even  if  it
 is  not  fo  he  voted,  nothing  prevents  it
 to  he  discussed

 “So  much  of  fhe  estimate.  that
 relate  {fo  expendituie  charged  upon
 the  Consolidated  Fund  of  Indra  shall
 no  he  submitted  to  the  vote  of  Par-
 liament  But  nothing  in  this  clause
 shal]  br;  construed  as  preventing  8
 discussion  in  either  House  of  Parha-
 ment  of  anv  of  tho  e  estimates,”

 It  may  not  be  voted.  but  the  House
 tan  discuss  Therefote  I  do  not  know
 how  to  get  out  of  it

 SHRI  K,  R  GANESH  One  way
 could  be  that  thote  item,  on  which
 there  is  a  difference  and  on  which  the
 Speaker  has  piven  a  ruling,  those  items
 could  be  taken  out  from  the  Appropria-
 tion  Bill  and  the  rest  of  the  Appropria-
 tion  Bill  passed

 MR.  DEPUTY  SPEAKER:  There  I  do
 not  know,  because  the  Speaker's  ruling
 is  yery  vague.  He  has  not  pointed  out
 to  any  particular  items  in  his  ruling.
 He  is  only  accepting  the  fact  that  there
 are  Excess  Demands.  but  what  are

 those  Demands.  he  has  not  said.  There-
 fore,  he  has  directed  the  Minister  to
 come  forward  with  an  Excesr  Demand.
 But  what  are  the  Excess  Demandr,
 how  can  one  decide  it  here?  One  has
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 to  go  into  the  demands  very  very
 carefully.  Therefore,  the  whole  matter
 has  to  te  sorted  out  with  the  Speaker.

 I  am  sory.  We  now  take  up  the  next
 ifem,

 SHRI  MADHU  LIMAYE:  Now,  this
 is  finished.

 SHRI  K.  RAGHU  RAMAIAH:  Noth-
 ing  is  finished.  This  is  only  adjourned
 till  tomorrow.

 SHRI  MADHU  LIMAYE:  You  cannot
 decide  that.

 SHRI  K.  RAGHU  RAMAIAH:  The
 Chair  has  said  that  we  have  to  sort  it
 out  with  the  hon.  Speaker.  Let  it  be
 postponed  till  tomorrow.

 MR.  DEPUTY  SPEAKER:  We  will
 take  up  the  next  item—Supplementary
 Demands  for  Grants  for  Gujarat,

 SHRI  ्  M.  BANERJEE:  After
 Gujarat,  Sir,  we  are  having  Pondi-
 cherry.  In  Pondicherry  also,  it  is  full
 of  Excess  Grants.

 MR.  DEPUTY  SPEAKER:  When  we
 come  {a  Pondicherry  we  shall  be  in
 Pondicherry.

 SHRI  MADHU  L'MAYE-  You  may
 please  direct  him  to  correct  all  De-

 mands.

 SHRI  SEZHIYAN  (Kumbakonam):
 ‘There  is  a  point  of  order  in  Gujarat
 Demands.  There  are  many  items  for
 which  expenditure  has  been  made  in
 the  previous  year.  But  this  is  included
 in  the  Demands  fer  Grants,  1974-75,
 Take  Roman  (i),  Para  2  is  there  relat-
 ing  to  Eupplementary  Demands  for

 Grants.  It  says:

 ...."The  Supplementary  Demands
 for  Grants  for  expenditure  from  the
 Consolidated  Fund  of  Gujarat  in-
 cluded  in  this  volume.  which  is  the
 first  instalment,  ae

 SHRI  K.  R.  GANESH:  Excuse  me  for
 interrupting  you.  May  I  submit  that
 because  of  this  ruling  of  the  Speaker
 which  is  there,  which  we  have  to
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 accept,  in  Gujarat  as  well  us  in  Pondi-
 cherry,  the  same  problem  will  come.

 MR.  DEPUTY  SPEAKER:  Will  it
 mean,  in  Pondicherry  also?

 SHRI  K.  R.  GANESH:  Yes,  Sir.

 MR.  DEPUTY  SPEAKER:  All  right,
 We  skip  over  those  items.  (Interrup-
 tions).

 Order  please.  We  take  up  Demands
 for  Railways.

 AN  HON.  MEMBER:
 Minister  is  not  here..,.

 The  Railway

 MR.  DEPUTY  SPEAKER:  Let  us
 understand  very  clearly  that,  accept-
 ing  the  Speaker's  ruling,  the  Minister
 says,  he  is  aware  that  there  are  ele-
 ments  like  that  in  Gujarat,  in  Pondi-
 cherry  Demands.  And  also,  all  these
 things  must  be  sorted  out  together  in
 order  to  save  the  time  of  the  House.
 which,  I  think,  is  very  reasanable.

 So,  now  we  take  up  the  Demands
 for  Railways,  The  Minister  is  not
 here.  Then  we  take  up  the  Oi]  incdus-
 try  (Development)  Bill.  Mr  D.  EK.
 Borooah  is  not  here.

 THE  M'NISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  I  am  here..

 SHRI  §.  M.  BANERJEE:  About  the
 subject  matter  of  Railways,  Sir....

 MR.  DEPUTY  SPEAKER:  We  are
 skipping  over,

 SHRI  8.  M.  BANERJEE:  The  Minis-
 ter  may  not  be  here.  Mr.  Madhu
 Limaye  is  here.

 MR.  DEPUTY  SPEAKER:  The  Minis-
 ter  of  Finance  cannct  speak  on  behalf
 of  the  Minister  of  Railways,

 SHRI  S.  M.  BANERJEE:  It  is  not
 necessary  that  the  Minister  has  to
 initiate  the  discussion,  It  is  left  to
 the  Members  to  initiate  the  discussion.
 Then  reply  will  be  given  by  the  Mins-
 ter  of  Railways.
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 MR.  DEPUTY  SPEA.°a:  There
 have  been  occasions  in  tnis  House
 when  I  have  had  to  adjourn  the  House
 for  five  minutes  or  so  because  the
 Minister  concerned  with  the  matter
 under  discussion  could  not  be  present.
 And  therefore  I  do  not  want  to  break
 from  that  tradition  to  discuss  anything
 where  the  Minister  in  charge  is  not
 there.  Of  course  it  is  not  his  fault
 because  nobody  could  anticipate  that
 we  would  reach  this  item  so  quickly.
 It  is  not  his  ‘cult.  And  therefore.  we
 postpone  c  _..sion  on  this.

 15.40  brs.

 OIL  INDUSTRY  (DEVELOPMENT)
 BILL—Contd

 MR.  DEPUTY  SPEAKER:  How  we
 come  to  the  famous.  secret  Bill,  of
 Shri  D,  K.  Borooah  and  I  do  not  know
 whether  we  should...  .  (Interruption)
 Mr.  Shahnawaz  Khan,  a  bulky  man.
 a  prominent  man  is  there;  why  don't
 you  see  him

 SHRI  P.  G.  MAVALANKAR
 (Ahmedabad):  How  did  he  know  that
 it  will  come  at  this  stage?

 MR.  DEPUTY  SPEAKER:  Any
 Minister  can  take  it  up,  it  does  not
 matter.  I  was  only  going  to  say,  this
 is  a  famous  and  secret  Bill  and  I  do
 not  know  whether  we  sha!)  discuss  it
 in  secrecy  or  we  shall  discuss  it  with
 our  tongues  in  our  cheeks  or  in  which-
 ever  way  you  put  it.  I  think  we  can
 take  it  up  and  discuss  this....

 SHR!  S.  M.  BANERJEE  (Kanpur):
 Before  that,  let  us  have  quorum.  Sir.

 MR.  DEPUTY  SPEAKER:  Now,  the
 quorum  is  there,  Now.  Mr.  Shahnawaz
 Khan.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  Sir,  on  behalf  of  Shri.  D.  K.
 ‘Borooah,  I  beg  to  move:
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 “That  the  Bill  to  provide  for  the
 establishment  of  a  Boatd  for  the
 development  of  oil  industry  and  for
 that  purpose  to  levy  a  duty  of  excise
 on  crude  oi]  and  natural  gas  and  for
 matters  connected  therewith,  be
 taken  into  consideration.”

 श्री  सघु  लिमये  (वाका)  :  उपाध्यक्ष

 महोदय,  मैं  जानना  चाहता  हूं  कि  क्या  बरुझा
 जी  ने  श्रापको  लिखकर  दिया  था  कि  उन  की

 जगह  पर  यह  बोलेंगे  ?

 MR.  DEPUTY  SPEAKER:  I  have
 understood  what  you  said.  We  see
 the  difficulty.  The  difficulty  with  me
 sometimes  is  that  I  have  not  only
 sympathy  but  also  empathy;  empathy
 goes  much  more  than  sympathy.  We
 can  read  into  the  mind  of  a  Member.
 It  is  a  fact  that  Shri  Borooah  has  not
 written  to  me.  But,  having  regard  to
 the  exigencies  of  the  situation  in  the
 House,  I  have  exercised  my  residuary
 powers  to  allow  the  Minister  of  State
 to  initiate  the  discussion.

 SHRI  S.  M.  BANERJEE:  If  you  read
 it  again  you  will  find  that  it  is  a
 further  consideration  of  the  motion
 moved  by  Shri  Borooah.  He  has
 already  moved  it  and  so,  it  is  a  con-
 tinuing  matter.

 MR.  DEPUTY  SPEAKER:  I  think  he
 only  moved  it.  I  do  not  know  whether
 he  has  made  a  speech.  But,  still,  if
 he  wants  to  enlighten  this  House  by
 speaking  on  it.  I  think.  we  should
 welcome  it,

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  OD.  K.
 BOROOAS):  Sir,  it  was  a  very  innocu-
 ous  Bill.

 MR.  DEPUTY  SPEAKER:  If  it  is
 innocuous,  why  do  you  call  it  ‘Secret’.
 Secret  is  an  unusual  thing.

 SHRI  D.  K.  BOROOAH:  It  Ie  innocu-
 ous  in  the  sense  that  it  only  wants
 to  impose  a  cess  of  Rs.  60.


